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14.09.2020  Advocate Shri Abhijeet Sinha submits that Company 

Appeal (AT) (Ins) No.552 of 2019 relates to dispute regarding voting share in 

COC. Company Appeal (AT) (Ins) No.976 of 2019  challenges  the  subsequent  
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Resolution Plan which has been accepted as the case of Appellant is that the 

Appellant being dissenting Financial Creditor was not given correct share.  

 Some parties have filed written submissions. The Appellant has not filed 

written submissions. The Appellant and such of the parties who have not filed 

written submissions, should file their written submissions not more than 

three pages within two weeks. If they want to rely on any Judgements, the 

same should be filed separately with an Index.  

 List both the Appeals ‘for admission (after Notice)’ on 7th October, 2020.  
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